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Cencern over Custodial Deaths in the Country
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Concern over violation of Civil Liberties arising out of Non-
implementation of POTA Central Review Committee
recommendations

SHRIMAT! BRINDA KARAT {(West Bengal): Sir, my Special Mention
relates to the concern over violation of civil liberties due to non-
implementation of the POTA Central Review Committee's recommendations.

Sir, a very important issue of civil liberties has arisen regarding the
piight of those held under POTA. As the provisions of POTA allowed room
for grave misuse, the law was scrapped. However, the injustices remain.
The matter requires urgent intervention in the light of the refusal of relevant
authorities to impiement the recommendations of the POTA Central Review
Committee which has held that there is not sufficient evidence against
many of those held under POTA and that they should be released. Yet the
persons ianguish in jails. This includes 85 persons held in the terrible
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Godhra case among whom are two minors and a seventy year old man.
Two of those jailed died in judicial custody. Some are sick but are not
given the required treatment. This also highlights the reality that till date
the actual culprits of Godhra are not identified and they are yet to be
identified, leave alone punished.

In other cases, the perpetrators of communal genocide who have been
identified are not arrested. Eye-witnesses and survivors of the victims are
being intimidated. Comprehensive rehabilitation is yet to be done.

I urge the Government to take appropriate measures: (1) to ensure that
the reports of the POTA Central Review Commiittee are implemented; (2)
to hand over the major cases to the CBI as recommended by the NHRC;
(3) to take appropriate measures to help the victims who require
rehabilitation and compensation.

SHRI RAM JETHMALANI (Maharshtra): Sir, | associate myself fully
with what Shrimati Brinda Karat has stated.

SHRI DIPANKAR MUKHRJEE (West Bengal): Sir, | also associate
myself with the Special Mention made by Shrimati Brinda Karat.

SHRI PRASANTA CHATTERJEE (West Bengal): Sir, | also associate
myself with the Special Mention made by Shrimati Brinda Karat.

SHRIMATI VANGA GEETHA (Andhra Pradesh). Sir, | also associate
myself with the Special mention made by Shrimati Brinda Karat.

SHRI THANGA TAMIL SELVAN (Tamil Naduy): Sir, | also associate myself
with the Special Mention made by Shrimati Brinda Karat.
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MR. DEPUTY CHAIRMAN: All of them associate themselves with the
special Mention made by Shrimati Brinda Karat.

Concern over crisis in Tea Industry in Assam

SHRI KARNENDU BHATTACHARJEE (Assam): Sir, Assam grows 53%
of India’s total tea. India being the world's largest producer and the fourth
largest exporter of tea, Assam is India's major international tea production
centre. The annual production, in Assam, is aground 420 million kilograms
and the turnover is about Rs. 3, 400 crores.
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